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IN. THE CENTRAL ADMINISTRATIVE TRIBUNAL 
JODHPUR BENCH, 

JODHPUR. 

,.: 

Date of Order:22~5.95. 

Sri Krishna Paonia ••• Applicant~ 

VERSUS. 

Union of India & Ors. ••• Respondents • 

Mr.s;K.Thanvi- Counsel for the applicant. 

Mr. Sunil Joshi- Brief holder far 

Mr. J.P.Joshi- Counsel for the respondents. 

CORAM: 

Hon'ble Mr. N~K.Uerma- Administrative Member. 

Hon•ble Mr~ Rattan Prakash- Judl. Member. 

PER HON'~LE MR. N.K.VERMA : 

Heard Shri B~K.Thanvi,learnad counsel for 

the applicant. 

2- The applicant in this O~A. has been seeking 

a directimn from the Tribunal to quash the notification 

dated 16~12.94(Annaxurs A/1) under which applications 

have been invited fa~ the post of E.D.P.M. against 
I 

, lr. 
which the applicant ~ already working and has also 

applied for regular appointment in terms of the order 

in O.A.No.735/88 delivered on 15.9.94. The learned 

counsel for the applicant was not able to bring out 

the cause of action at this stage as his services 

have not been terminated as unselected candidate 
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in order to ~elieve him so far. He is pressing 

for hie regularisation in the post against the 

appointment ,given to him in 1987, which wa.s pl~a 

purely on adhoc and temporary to relieve the E .o. P.M;. 

working in that post. The impugned order at Annex.A/1 

is just a notification aria not an srder of appointment. 

The applicant has already made an applicati~n which 

will be considered alongwith the other applications 

depending on the qual~fications and other parameters 

given thar sin. 

3- Learned counsel for the_respondents Shri 

Sunil Joshi brought to our notice that educational 

qualifications for the post of E.D.P.M• has now 

been made ~~matriculate'as per the notification 

dated 24;4.93 •nd as such the applicant has no 

claim on the post on the basis af this~~escribed 

qualification. The o.A. at this stage' seams to be 

totally pre-mature as no c~use of action has arisen 

so far. The order of this Tribunal has yet to be 

e impl~mented by the respondents wherein the 

_applicant's candidature will be given due consideration 

as per his qualifications. There is no case for 

any interference by this bench at this stage• 

The learned counsel for the applicant assures 

. th.st the respondents, however, will consider .his 
I 

candidature in,terms of the notified rules applicable 

for appointments~ The o.A. is, therefore, dismi~sed 

as pre-matur~. , (I 

g~_('{J rW\_ 

u.s. -

( Rattan Prakash) 
Member (J) · 

(-_.---:---· . --

~-Lt.4 
( N;K. Verma ) 
Member (Adm.) 
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